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P.R No-1030 of 2017 

(State of Assam Vs Sri Sanjib Kishan & Ors) 

 
IN THE COURT OF CHIEF JUDICIAL MAGISTRATE, SONITPUR:: TEZPUR 

G. R. Case No. 1030 of 2017 

Under section-447/294/323/506/34 of I.P.C 

 
Present:- Sri N. J. Hoque, AJS,  

           Chief Judicial Magistrate,  
                      Sonitpur, Tezpur 

 

       State of Assam   
     –Vs–  

1. Sri Sanjib Kishan 
2. Sri Lalu Kishan 
3. Smt. Mamoni Kishan 
4. Smt. Gita Kishan 
5. Sri Somaru Kishan 

 
   All are R/O:- Bhutpara Palash Basti  
   P/S:- Dhekiajuli 
   Dist:-Sonitpur, Assam  

….…...Accused Persons  
Advocate appeared: 

 
Mr. N. K. Mishra, Addl. P.P…………………………… For the State 

Mr. N. Uddin & Ors, Ld. Advocates…………………… For the accused persons 

 
Evidence recorded on   :- 20.11.2018, 26.03.2019, 21.05.2019 
        & 21.01.2020     
Date of Offence Explanation  :- 14.09.2018  

Argument heard on   :- 05.04.2021 

Judgment delivered on  :- 19.04.2021    

 
 

J U D G M E N T 

History of Prosecution’s Case 

1. Prosecution case appears to be in a nutshell is that one Smt. Monika Kishan lodged 

an ejahar before the O/C of Dhekiajuli P.S on 21.03.2017 alleging inter alia that on 

20.03.2017 at about 12 Noon, accused persons, namely, Smt. Gita Kishan and Smt. 

Mamoni Kishan had quarrelled with her over some domestic issues and thereafter, 
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abused her using filthy languages and further threatened her of dire consequences. 

It is also stated that on 21.03.2017 at about 7:30 AM, all the FIR named accused 

persons armed with dao, lathi illegally entered into her house and also physically 

assaulted her by way of giving fist blows and also with slippers by dragging her 

hairs. It is stated that when her brother-in-law named Sri Sukranjan Singh along 

with her sister-in-law named Smt. Astomi Singh went forward for her rescue, all the 

accused persons physically assaulted them by way of giving fist blows and with 

lathis for which they have sustained injuries 

“INVESTIGATION” 

2. On receipt of the ejahar, Dhekiajuli P.S Case No-226 of 2017 under sections-

143/294/448/323/325/506 of I.P.C was registered and investigation into. On 

completion of the investigation, the I.O. of this case submitted charge sheet u/s-

143/294/447/323/325/506 of I.P.C against the accused persons.   

CHARGE & TRIAL 

3. In pursuant to the court’s process, the accused persons appeared before the court 

and they were allowed to go on bail and consequently the case against the accused 

Sanjita Kishan was spilt up holding her to be juvenile and forwarded to the Juvenile 

Justice Board vide dated-15.05.2018. Copies u/s-207 of Cr.P.C was furnished to the 

accused persons namely, Sri Sanjib Kishan, Sri Lalu Kishan, Smt. Mamoni Kishan, 

Smt. Gita Kishan and Sri Somaru Kishan. After hearing both side, particulars of 

offences u/s-447/294/323/506/34 of I.P.C was read over and explained to the 

accused persons by my Ld. Predecessor in office, to which they pleaded not guilty 

and claimed to be tried.  

STATEMENT OF DEFENCE 

4. The prosecution side to prove the guilty of the accused persons examined as many 

as 06 (Six) numbers of witnesses including the informant and the Investigating 

Officer. Accused persons were examined u/s-313 Cr.P.C and their pleas of denial 

were recorded in separate sheet and the same kept with the case record. Accused 

declined to adduce evidence on their defence. 
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ARGUMENT 

5. I have heard arguments of both sides and gone through the case record in the 

backdrop of evidences offered before this court by prosecution side. 

6. The points for determination in this case are:- 

(i.) Whether on 21.03.2017 at about 7:30 AM at a place called 

Palash Basti under Dhekiajuli PS, the accused persons in 

furtherance of their common intention entered into the house 

of the informant named Smt. Monika Kishan with intend to 

commit an offence and thereby committed an offence 

punishable under section-447/34 of I.P.C? 

 
(ii.) Whether on 20.03.2017 at about 12 Noon at a place called 

Palash Basti, the accused persons, namely, Smt. Gita Kishan 

and Smt. Mamoni Kishan in furtherance of their common 

intention scolded the informant using filthy languages and 

thereby committed an offence punishable u/s-294/34 of IPC?   

 
(iii.) Whether on the same date, time and place, the accused 

persons in furtherance of their common intention voluntarily 

caused simple hurt upon the body of informant named Smt. 

Monika Kishan along with Sri Sukranjan Singh and Smt. Astomi 

Singh by way of giving them fists blows and with slippers and 

thereby committed an offence punishable u/s-323/34 of IPC?  

 

(iv.) Whether on the same date, time and place, the accused 

persons in furtherance of their common intention threatened 

the victims with dear consequences of their lives and thereby 

committed an offence punishable u/s-506/34 of IPC?  

 
EVIDENCES OF PROSECUTION SIDE 

7. In this case prosecution side to prove the contentions of the ejahar examined as 

many as six numbers of witnesses including the informant and the investigating 

officer in support of this case. Let us reproduce the relevant part of the evidences 

adduced by each witness for the sake of proper appreciation.  

8. PW-1, Smt. Manika Kishan, being the informant of this case deposed before this 

court that she knows the accused persons; they are her neighbours. She also 

deposed that the incident took place on 21.03.2017 and on the date of alleged 
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incident at about 7 AM, the accused persons, namely, Sri Lalu Kishan, Sri Somaru 

Kishan, Smt. Gita Kishan, Smt. Mamoni Kishan, Sri Sanjib Kishan and Payal Kishan 

went to her house and called her husband. She further deposed that when they 

abused her husband with filthy languages, she came out from her house and 

thereafter, accused Mamoni caught hold her hair and fell down on ground and 

thereafter, accused Gita assaulted her with slippers. She also deposed that while 

Astami Singh came to save her from the accused, she was also being physically 

assaulted by accused Somaru Kishan. She further deposed that when Sukranjan 

Singh came there to separate them, thereafter, accused persons, namely, Somaru, 

Lalu Kishan and Sanjib Kishan physically assaulted him by way of giving fist blows 

and due to that his right hand got broken. She also deposed that on hearing hue 

and cry, the villagers came there and on seeing them the accused persons went 

from there. Thereafter, she lodged the ejahar. She further deposed that prior to 

that incident there was a fight took place between them over the matter of breaking 

tamarind from the tree. She identified her ejahar as Ext-1 wherein she put her 

signature as Ext-1(1).  

9. PW-1 during her cross-examination testified that the houses of the accused persons 

just adjacent to their house. She deposed that the accused persons are her 

relatives. She also deposed that the said tamarind tree was on her uncle’s land. She 

deposed that when she went to break the tamarind from the tree then she was 

forbidden to break it by accused Gita Kissan. She denied the fact that as she was 

forbidden to break the tamarind thereafter, she abused the accused with filthy 

languages.  

10. PW-2, Sri Sukuranjan Singh deposed before the court that he knows the informant 

and the accused persons of this case. He also deposed that the incident took place 

in the year 2017 and on the date of alleged incident, one day at about 7 AM, while 

he was heating a fire at the house of the informant, the accused persons went 

there and started abusing the informant’s husband. He further deposed that when 

the informant came out from the house, the accused persons also scolded her using 
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filthy languages and accused Mamoni caught hold her hair and started assaulting 

her. He also deposed that one of them had also assaulted her with slippers and in 

the meantime, while his sister named Astami went there to save the informant, then 

the accused grabbed the hair of his sister and dropped her down on the ground. He 

further deposed that when he tried to separate them, the accused persons, namely, 

Somaru, Lalu Kishan and Sanjib Kishan physically assaulted him and due to that his 

right hand shoulder got broken and thereafter, he was treated at Tezpur Medical 

College. Later, Mamoni lodged the ejahar.  

11. PW-2 in her cross-examination testified that his house is about half kilometre away 

from the place of occurrence. He denied the fact that the accused persons have not 

physically assaulted them as stated by him.    

12. PW-3, Sri Asish Sutradhar deposed before the court that he knows the informant 

and the accused persons of this case. He deposed that the incident took place 

around two years back during morning time at the relevant time, he was at his 

shop. He also deposed that on hearing hue and cry he went running there and saw 

that the accused persons had a quarrelled with Monika Kissan and also dashing and 

pushing took place between them. Thereafter, accused Somaru Kissan came there 

and pushed one Astami Singh and due to that she fell down on the ground. He 

further deposed that when the brother of Astami named Sukranjan Singh went 

there to stop the accused Somaru, thereafter, they separated both parties from 

each other. He knows this much.  

13. PW-3 in his cross-examination testified that Monika Kissan is the wife of accused 

Somaru Kissan’s nephew. He also deposed that Monika Kissan is living on accused 

Somaru Kissan’s land by building a house. He also deposed that he came to know 

that the incident took place between the parties over the matter of breaking the 

tamarind from the tree.  

14. PW-4, Smt. Astami Singh deposed before the court that she knows the informant 

and the accused persons of this case. She also deposed that the incident took place 

in the year 2017 and on the date of alleged incident one day at about 7 AM, she 
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was nearby to the house of informant. She further deposed that on hearing hue and 

cry at the house of informant, she went there and saw that all the accused persons 

had physically assaulted Monika Kissan by pulling her hair and with slippers. 

Thereafter, when she went there to separate them, accused Somaru Kissan 

physically assaulted her. She deposed that when her brother named Sukranjan 

Singh restrained them, accused Somaru, Lalu Kishan and Sanjib Kishan also 

physically assaulted him.  

15. PW-4 in her cross-examination testified that the quarrel took place between the 

parties over the matter of tamarind. She also deposed that Monika Kissan is the 

niece of accused Somaru Kissan and the informant resides at the land of accused 

persons. She denied the fact that the accused persons have not physically assaulted 

her along with her brother and the informant. She also denied the fact that her 

brother had assaulted the accused persons.  

16. PW-5, Sri Birasi Kissan deposed before the court that he knows the informant and 

the accused persons are his relative. He deposed the incident took place around 

three years back one day at about 9 AM at the house of the informant. He also 

deposed that accused Mamoni was dragging hold of Monica's hair and on hearing 

hue and cry he went there and saw the same. Thereafter, he left the place as his 

father was sick. He further deposed that the incident took place between the parties 

over the matter of tamarind. PW-5 in his cross-examination denied the suggestion 

that Monika was dragging hold the hair of accused Mamoni Kissan.  

17. PW-6, SI Moinul Haque Choudhury being the Investigating Officer of this case 

deposed before the court that on 21.03.2017 he was posted at attached officer at 

Dhekiajuli PS and on that day, an ejahar was lodged by one Monika Kishan and 

accordingly, Dhekiajuli PS Case No-226/17, u/s-143/294/448/323/325/506 of IPC 

was registered and he was entrusted to investigate the same. He also deposed that 

thereafter, he visited the place of occurrence, recorded the statement of the 

informant and other witnesses, and prepared a rough sketch map of the place of 

occurrence. He also sent the victims, namely, Monika Kishan, Astomi and 
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Subhranjan Singh for treatment and later in course of the investigation, he collected 

the injury reports. He further deposed that on 03.04.2017 accused persons, namely, 

Sanjib Kishan, Lalu Kishan, Samaro Kishan, Smt. Mamoni Kishan, Smt. Sangeeta 

Kishan and Smt. Geeta Kishan appeared at the police station and after questioning 

them, he arrested them and later released them on bail. He also deposed that on 

completion of the investigation, he submitted charge sheet against the accused 

person’s u/s-143/294/447/323/506 of IPC. He identified the sketch map as Ext-2 

wherein he put his signature as Ext-2(1). He also identified the injury reports of the 

victims collected by him as Ext-3, Ext-4 and Ext-5. He further identified the charge 

sheet as Ext-6 wherein Ext-6(1) is his signature.    

18. PW-6 in his cross-examination denied the fact that he has not investigated the case 

properly and without having sufficient materials, he submitted charge sheet against 

the accused persons.  

DISCUSSION, DECISION AND REASONS FOR SUCH DECISION 

19. In this case as per the particulars of offences read over and explained to the 

accused persons, the prosecution side has got the burden of prove to establish that 

on 21.03.2017 at about 7:30 AM, all the accused persons armed with dao, lathi etc 

illegally entered into informant’s house and physically assaulted her by way of 

giving fist blows and further assaulted her with slippers by dragging her hairs. The 

prosecution side also has got the burden of prove that when her brother-in-law 

named Sri Sukranjan Singh along with her sister-in-law named Smt. Astomi Singh 

went safe her from them, all the accused persons physically assaulted them by way 

of giving fist blows and with lathis and due to that they sustained injuries and 

accused persons further threatened them of dire consequences of their lives.   

20. Hence, the prosecution side has got the burden of prove that on the date of alleged 

incident the accused persons entered into the house of the informant and scolded 

the informant using filthy languages and physically assaulted the informant along 

with her brother-in-law named Sri Sukranjan Singh and her sister-in-law Smt. 

Astomi Singh and further threatened them of dire consequences of their lives. The 
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prosecution side examined as many as six numbers of witnesses out of which PW-1 

is the informant, PW-2 and PW-4 are the victims and PW-3 and PW-5 are the 

independent witnesses and PW-6 is the investigating officer. Now, for the sake of 

proper appreciation of the evidences on record, let us discuss all the four points for 

determination together in the backdrop of evidences on record.   

21. I have carefully travelled through the evidences on record and it finds that the 

informant as PW-1 in her evidence claimed that on 21.03.2017 at about 7 AM, all 

the FIR named accused persons went to her house and abused her husband with 

filthy languages and when she came out from her house, accused Mamoni caught 

hold her hair and fell down on the ground and thereafter, accused Gita assaulted 

her with slippers. She also claimed that when Astami Singh came to save her from 

the accused, she was also being physically assaulted by accused Somaru Kishan. 

She further deposed that when Sukranjan Singh came there to separate them, 

thereafter, accused persons, namely, Somaru, Lalu Kishan and Sanjib Kishan 

physically assaulted him by way of giving fist blows and due to that his right hand 

got broken. She further deposed that prior to that incident, there was a fight took 

place between the parties over the matter of breaking tamarind from the tree.  

22. The evidence presented by PW-1 (Informant) appears to be fully supportive and 

corroborative with the prime accusations of the prosecution story and on careful 

appreciation of the evidence presented by PW-1, who is the informant-cum-victim, 

it disclosed that the informant-cum-victim had supported the fact that on 

21.03.2017 at about 7:30 AM, the accused persons illegally entered into her house 

and physically assaulted her by way of giving fist blows and also with slippers by 

dragging her hairs and those facts supported and corroborated by informant remain 

undiminished by the defence side except the fact of sustaining injury.  

23. The evidence offered by PW-2, Sri Sukranjan Singh fully supported and 

corroborated the version of PW-1(informant cum victim) by testifying that on the 

date of alleged incident at about 7 AM, the accused persons went to the house of 

informant and started abusing the informant’s husband and when the informant 
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came out from the house, the accused persons scolded her using filthy languages 

and accused Mamoni caught hold her hair and started assaulting her. He also 

deposed that one of them had also assaulted informant with slippers and in the 

meantime, when his sister named Astami went there to save the informant, the 

accused grabbed the hair of his sister and dropped her down on the ground. He 

further deposed that when he tried to separate them, the accused persons, namely, 

Somaru, Lalu Kishan and Sanjib Kishan physically assaulted him and due to that his 

right hand shoulder got broken. PW-4, Smt. Astami Singh being the sister of PW-2 

and the victim of this case supported and corroborated the versions of the 

informant (PW-1) and PW-2 by way of testifying that on the date of alleged incident 

on hearing hue and cry at the house of informant, she went there and saw that all 

the accused persons physically assaulted Monika Kissan with slippers by pulling her 

hair. Thereafter, when she went there to separate them, accused Somaru Kissan 

physically assaulted her and when her brother named Sukranjan Singh restrained 

them, accused Somaru, Lalu Kishan and Sanjib Kishan also physically assaulted him.  

24. The nature of evidences presented by PW-2 and PW-4 appears to be direct and 

corroborative in nature. They being the victims and eye witnesses to the alleged 

incident supported the prime accusations pleaded by the informant cum victim in 

her ejahar as well as in her evidence. The defence side during their cross-

examinations failed to dismantle their credence by way of bringing out any sort of 

material contradictions as the suggestions put to them by the defence in respect of 

their previous statement had not been confronted at the time of examining the PW-

6 (Investigating Officer). Hence, it seen that evidence presented by PW-2 and PW-4 

appears to be fully supportive with the version of informant (PW-1). Further the 

evidences of PW-2 and PW-4 appears to be direct nature forming the part of same 

transaction, as per information of informant, PW-2 and PW-4 had seen the accused 

persons beating the informant and when they went to safe the informant accused 

persons assaulted them. The facts deposed by PW-2 & PW-3 proved and 



 
 

10 
P.R No-1030 of 2017 

(State of Assam Vs Sri Sanjib Kishan & Ors) 

 
established the entire prosecution story and per contra defence side failed dismantle 

their veracity bringing out any material omissions or contradictions.  

25. Now, coming to the evidences presented by PW-3 and PW-5, it seen that they have 

supported and corroborated the place of occurrence to be the house of the 

informant and PW-3, on hearing hue and cry he went to the place of occurrence 

and witnessed the quarrel which took place between the accused persons and 

Monika Kissan and also had seen the dashing and pushing took place between 

them. PW-3 also supported the fact that accused Somaru Kissan came there and 

pushed one Astami Singh and due to that she fell down on the ground. PW-5, one 

Sri Birasi Kissan the relative of accused persons deposed that on the date of alleged 

incident at about 9 AM accused Mamoni went to the house of the informant and 

dragged Monica holding Monica's hair and on hearing hue and cry he went there 

and saw the incident. PW-6 is the Investigating Officer of this case exhibited the 

sketch map, injury report of the victims and charge sheet marked as Ext-2, Ext-3, 

Ext-4, Ext-5 and Ext-6. 

26. On meticulous perusal and appreciation of the evidences on record, the court has 

already come across that the evidences of the victims and two independent 

witnesses (PW-3 & PW5) appears to be fully corroborative and supportive with each 

other and during their cross-examination the defence side failed to dismantle their 

credence by way of bringing out any sort of material contradiction. Further, the 

evidences of PW-3 and PW-5 also appears to be encouraging and corroborative with 

the fact in issue and further their evidences supported the version of the victim.  

27. As such, it is seen that PW-1, PW-2, PW-3 PW-4 & PW-5 in their evidences 

categorically supported and corroborated that on the date of incident all the 

accused persons went to the house of informant and physically assaulted the 

informant along with PW-2 and PW-4. The informant (PW-1) further claimed in her 

ejahar as well as in her evidence-in-chief that the accused persons scolded her 

using filthy languages but the victims and the other independent witnesses failed to 

utter single words to support the fact of scolding filthy languages by the accused 
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persons. The evidences of victim i.e. PW-1, PW-2 and PW-4 also claimed that they 

sustained injuries due to that physical assault by the accused persons. The medical 

report found enclosed with the case record and the report reveals that PW-1 

sustained swelling abrasion pain on left side of her hand, lower lip and also on her 

neck (vide Ext-3), PW-2 sustained pain on abrasion of left side of his neck and right 

shoulder (vide Ext-4) and PW-4 sustained pain on abrasion of left knee joint, head, 

left knee and right elbow (vide Ext-5). The Medical reports vide Ext-3, Ext-4 and 

Ext-5 makes it crystal clear that victims sustained injuries receiving assault inflicted 

by the accused persons. Hence, it is seen that the fact of sustaining injuries are 

appears to be supportive and corroborative by the evidences presented by the 

victims.  

28. Therefore, in the light of all the above said discussion and evidences on record, it 

can be safely concluded here by observing that the prosecution side proved the 

guilty of the accused persons for the commission of offence punishable under 

section-447/323/34 of Indian Penal Code and the prosecution side failed to present 

any trustworthy evidence under which the accused persons may held guilty of 

commission of offence punishable under section-294/506/34 of Indian Penal Code. 

Hence, the accused persons are acquitted from the commission of offences 

punishable under section-294/506/34 of Indian Penal Code and the accused persons 

are convicted for the commission of offence punishable under section-447/323/34 

of Indian Penal Code for illegally entered into the house of informant and inflicting 

physical assault upon the informant and the victims, namely, Sri Sukranjan Singh 

and Smt. Astomi Singh.  

REASONS UNDER PROBATION OF OFFENDERS ACT 

29. Section 361 of Code of Criminal Procedure provides as follows: - Special reasons to 

be recorded in certain cases. Where in any case the Court could have dealt with,- 

(a) accused person under section-360 or under the provisions of the Probation of 

Offenders Act 1958, or (b) a youthful offender under the Children Act 1960, or any 

other law for the time being in force for the treatment, training or rehabilitation of 
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youthful offenders, but has not do so, it shall record its judgment the special 

reasons for not having done so.  

30. In view of above quoted provisions, there is no doubt that there is a legal 

requirement that where the accused not under the age of 21 years of age and he 

has been convicted of an offence punishable with fine only or with imprisonment for 

a term of seven years or less the Court may instead of sentencing him at once give 

him benefit of the Probation of Offenders Act. 

31. In this regard let me also refer to a ruling of Hon’ble Supreme Court of India in 

“State vs. Sanjiv Bhalla” reported in MANU/SC/0598/2014 wherein, as 

regards applicability of Probation of Offenders Act, it was observed as follows: 

“13. In Ved Prakash vs. State of Haryana MANU/SC/0256/1980:- 

1981 1 SCC 447, this court observed that it is the duty of the 

sentencing Court to be activist enough to collect such facts as have 

a bearing on punishment with a rehabilitation slant. A little later in 

the judgment, it was held that: Even if the Bar does not help, the 

bench must fulfil the humanizing mission of sentencing implication 

such enactment as the Probation of offenders Act. In other words 

this court was so of the view that punishment should be 

rehabilitative and humanizing and, therefore, need not necessarily 

be retributive in character.” 

32. At the time of considering the matter of probation, the Court has to consider 

whether the offence was the first offence or whether the accused are a habitual 

offender, the fact of the nature of injury and the circumstances under which the 

offence was committed are also relevant. The statutory requirement is of giving a 

special reason and not merely citing any reason for denying the benefit of Probation 

of Offenders Act. Though the punishment imposed by the learned trial court is not 

at all harsh, however, the stage of imposing punishment, whatsoever, has to be 

arrived at only after giving special reason. 



 
 

13 
P.R No-1030 of 2017 

(State of Assam Vs Sri Sanjib Kishan & Ors) 

 
33. There is nothing adverse against the character of the accused persons on record, 

the offences with which they are convicted is of causing simple hurt to the 

informant Smt. Monika Kishan and two other victims namely, Sri Sukranjan Singh 

and Smt. Astomi Singh by way of illegally entering into the house of the informant. 

The offences was committed in the year 2017 and for whatsoever reasons, the trial 

was completed after a long period of 04 years has to be taken into consideration 

before deciding the impose of punishment and denying the benefit of the Probation 

of Offenders Act to the accused.  

34. Considering all aspects discussed herein before, this Court is constrained to hold 

that accused persons, namely, Sri Sanjib Kishan, Sri Lalu Kishan, Smt. Mamoni 

Kishan, Smt. Gita Kishan and Sri Somaru Kishan are entitled to get the benefit of 

section-4 of Probation of Offenders Act. Hence, the accused of this case shall 

release on furnishing a bond of Rs.5, 000/- (Rupees Five Thousand only) each with 

one surety of like amount to appear before this Court and receive the sentence 

when called upon during a period of next 3 months from the date of furnishing the 

bond and in the meanwhile, the accused shall keep the peace and be of good 

behaviour.  

ORDER 

35. I have considered the prayer for release on probation of the convicted accused 

persons, namely, Sri Sanjib Kishan, Sri Lalu Kishan, Smt. Mamoni Kishan, Smt. Gita 

Kishan and Sri Somaru Kishan for the commission of offence punishable under 

section-447/323/34 of Indian Penal Code. There is no criminal antecedent 

established against the accused persons. I therefore deem it fit to release the 

offender on probation of good conduct. In the facts of the present case, I hereby 

suspend the sentence and allowed them to go on probation under Section-4 of the 

Probation Offender Act on furnishing PR bond of Rs.5000/- each with a condition 

that they would maintain peace and good behaviour for the next one year and they 

are further directed to pay a compensation of Rs. 1000/- (One Thousand) each to 
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the victims, namely, Smt. Monika Kishan, Sri Sukranjan Singh and Smt. Astomi 

Singh under Section-5 of the Act.  

36. Let the compensation amount be given to the victims in case of realization. There is 

no evidence that the victims requires rehabilitation, hence, no compensation under 

victims compensation scheme as this court believes that the payment of fine as a 

when release would be adequate compensation. 

37. Let a copy of this judgment be given to the accused free of cost forthwith. Bail bond 

is extended for six months in view of section-437A of Cr. P.C. 

38. Let a copy of this order and judgment be forwarded to the District Probation Officer 

to submit a report within three months regarding the behaviour and character of 

the accused in respect of repetition of the offences if the accused persons commits 

and in the event of any repetition, the accused persons shall appear and undergo 

the sentence punishable under section-447/323/34 of Indian Penal Code.   

39. Accordingly the case is disposed of. Judgment is prepared and pronounced in open 

court. Given under my hand and seal of this court on this 19th day of April, 2021 at 

Sonitpur, Tezpur. 

 
                (Sri N. J. Hoque) 

Chief Judicial Magistrate, 

                                          Sonitpur: Tezpur 
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ANNEXURE 

1. Witnesses for Prosecution:- 

PW-1:- Smt. Smt. Monika Kishan, the informant  

PW-2:- Sri Sukranjan Singh, the Victim  

PW-3:- Sri Asish Sutradhar,  

PW-4:- Smt. Astomi Singh, the Victim 

PW-5:- Sri Birasi Kishan 

PW-6:- SI Moinul Haque Choudhury, the I.O. 

2. Witnesses for Defence: NIL 

3. Court Witnesses:  NIL 

4. Prosecution Exhibits: 

Ext-1    :- FIR 

Ext-1(1)  :- Signature of PW-1 

Ext-2    :- Sketch Map 

Ext-2(1) :- Signature of PW-6 

Ext-3    :- Injury Report of PW-1 

Ext-4   :- Injury Report of PW-4 

Ext-5    :- Injury Report of PW-2  

Ext-6     :- Charge Sheet 

Ext-6(1)   :- Signature of PW-6  

5. Defence Exhibits: NIL 

6. Material Exhibits: NIL  

 

 

Chief Judicial Magistrate  
                                                                                               Sonitpur, Tezpur 


